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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of theeasse is
directed against the order dated 16.10.2023 padssethe National
Faceless Appeal Centre (NFAC), Delhi, arising out tbe order
dated 28.11.2018 passed by the ITO, Ward-3, Anarmtler Section
147 r.w.s. 144 of the Income Tax Act, 1961, (heatter referred to as ‘the
Act’) for Assessment Year 2011-12.

2. The appeal is time barred by 3 days. Considetine merit of
the matter, we condone the delay in preferring sapipeal before

us.
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3. The appellant before us has challenged the opdesised by the
NFAC dated 16.10.2023 arising out of the order daf.11.2018
passed under Section 147 r.w.s. 144 of the Act padsy the Ld. AO
for A.Y. 2011-12. In fact, the order impugned idnaittedly an ex
parte one. Upon perusal of the orders, it appé¢laas the Ld. CIT(A)
has not finalized the matter by a reasoned ordstijying the order
passed by the Ld. AO while upholding the same. &pgellant had
also not been heard by the Revenue authoritiestds evident on
record and in that view of the matter, we find fugt opportunity of
being heard to the appellant be given. Thus, ideorto prevent the
miscarriage of justice, we set aside the issueht® file of the Ld.
CIT(A) for considering the issue afresh on meritdato pass a
reasoned order upon granting an opportunity of geheard to the
assessee and considering the evidence on recordanyr other
evidence which the assessee may choose to filehat ttime of
hearing of the matter. The Ld. CIT(A) is directéd pass order

strictly in accordance with law.

4. In the result, the appeal preferred by the assesis allowed

for statistical purposes.

| This Order pronounced on 14/02/2024 |

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad; Dated 14/02/2024
S. K. SINHA True Copy
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4. 3G 3MGF(3TA) / The CIT(A)-
5. o gfafafer, smae el 31feRor, eHeETE / DR, ITAT, Ahmedabad

6. IS ST / Guard file.

HTRATTAR/ BY ORDER,

3Y/HET® YsiIPK (Dy./Asstt. Registrar)
IIFT AT HfAFIN, gAGEE / ITAT, Ahmedabad



